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[t is high time tl
18 4iign tirne that all those
preservation o I those members

iud the advan o interesced in the : '. : . o
3 rdieln and H‘”nOeOpavtahYC:f:;tt?Jf the indigenous systems of THE ANDHRA PRADESH (ANDHRA AREA)
lo make the State Government o n  Ayurvedic and Homeopathic Medical
en passed with an avowed AL . !
ilen . purpose should ; foni s 2 . ; o
nUgatory due to the inaction on the e s Practitioners Registration
‘ tie otate Govern- .
Act, 956, .. Al e e
' . The following Act of the Andhra I egislature which e
o) L wis reserved by the Governor on the 25th August 1956
i (or the consideration of the President,-re,ceiyed the as-
wenf of the President on the 17th October 1956 and is
Liereby published for general information:—
ACT No. XXVI OF 1956.
An Aot to requliate the qualifications and to provid®
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necessary steps
that the ~ Act which has

f for e registration of | practitioners of Ayurvedic and
% Honeeopddiee s sbeans of gnecdicine wn the A ndlra Area of the
Stite of cAnddhra Irddest. ST

‘ \Whepena il iz expedient o regulate the qualiﬁcations
andd Lo provide (or the rewistration of practitioners of
| Ayarvedic ad Homeopad hic systems of medicine in
(he An thra area ol the State of Andhra Pradesh;:

31: it enacted in the Seventh year of the Repub-
i liv: ol India as follows:— .

i

i - COAPTER I

! . Preliminary

1. Short title, extent and commencement :~(1) This
; Act may be called the Andhra Pradesh (Andhra Area)
ayurvedicand Hmeopathic Madical Practitioners Regi-
stration Act, 1956 1— ,
(2) It extends to the whole of the Andhra Area of
¥ the State of Andhta_Pradesh. 5 :
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(3) The provisions of Cha
force on such date as the Gover

tion, appoint’; but the
_into force at once.

2 Definitions .= Ip this
otherwise requires,

sl ) “Ayurvedic system
ystem including Sid

Ayurvedic s
Prakriti systems.

(ii) “Board”” means the B
€opathy as th

the Board for Hom
blished under section 3 ;

(1)
(iv) “Homeo
the system of medicine
the expression “Homeg

(v) “member”
the word “membership” shall be

(vi) “notific tion”

in the Andhra Pradesh Gazette,

fied” shall be construed accor

(vii) “practitioner” me
Ayurvedic system of medicgj

{ANDHRA AREA) AYURVEDIC & Ho

“Government’’ means the State
pPathy system of
founded by Dy Hahne

pathy” shall be constr
dingly ;

means a member o

mean as notj

MEOPATHIC S. 2

pter V skall come into
nment may, by notifica-

Témaining provisions shall come

Act, unless the context

of medicine’’ means
dha, Unini T'bbi an i

oard of Ayurveda or
€ case may be, esta-

Government:

medicine” means
mann and
ued accor-

{a Board, and
construed accordingly.

fication publ shed
andd the word ‘“notj-

lingly ;

4ns a. practitioner of the

ae or of the homeopathic
system of medicine :

(viii) “Prescribed”’ means
made under this Act.

prescribed by rules
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i ard ;
(ix) ‘“President’ means President of a Board; |
. S ination” me an exami-
(x) “Qualifying examination” means
i . . o 25, —
alic ified in Sectio . _—
i l(m( Sij)gl’(‘:recorfnised” meansrecognised by the
X1 g -
ment . - .
(xil) “register” means the register of phafrmxvur
ol : i 3 endors of Ayur-
tical laboratories, herbaria, firms and ve
{fed ¥

| p hl . c s

rection 32; - § I
(xiii) “registered practitioner” mez;x;ére(j;?n 2]
i - whose name is for the time being enter
[ERRRN 5 { it -
I]pester of practitioners: | _—
iv) “Registrar’” means the Registrar app
[ xtv P
st lations made by a
1 e e 5 Toeelllell ; 7]
v) “regulations” means reg
{xv) “regn ,
% iy 2 .
Board under Seetion 23 ¢

(xV|}|“. ,,,,,, ."J | | t
i) Viee=Rresident T menns the vice—presiden
(nvrt A LR - '
ol ou Dioand, 3
Gl st ER I
Fstablishment of Boards d
! / ‘eda
3. Establishment of the Board for .\yu;; »
+ gl €68 Yo as m ;
and the Board for Homeopath;._d—As izzn iy
v a4 the commencement of this Act, R
;1““? 5V notification, establish t\-a:f) Boar&:; Othér s
l”‘W’d “the Board for Ayurveda’ and e A
mﬁed “the Board for Homeopathy' and eac
calie &

| succession and
. ving perpetua

: e a body corporate ha ; and be sued.
Shallbqu sezl and shall, by its name, sue and be

a comimo =
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4. Composition of the Boards:- (1) The Board

for Ayurveda shall consist of twenty-four members as
hereunder : -

(a) One e dlectied by the Senate of the

Andhra University ;

(b) one member elected by the Senate of
Venkateswara University :

Sri

(c7 four members elected by the teaching staff of
the institutions giving instruction in the Avurvedic
system of medicine in the Anahra Area of the State of
Andhra Pradesh two to represent . Ayurvedic system,
one to represent Unani Tibbi system, and ons to repre-
sent Prakriti system ;

(d) five members riominated by the Government

from among the registered practitioners of the Ayurve-
dic Systemn of Medicine : ' '

(¢) One member elected by the members of the
Andnra Pradesh Legislative Assembly ;

(f) one member elected by the presidents of the

district boards in the Andhra Area of the State of
Andbra Pradesh :

(g) one member elected by the Ch
Municipal Councils inthe And'r,
Andhra Pradesh: and

ailrman of the
Arca of the State of

.(h') ten members elected |

_ Oy the registired practi-
tioners of the Ayurvedic syste

m of medicine in the
hra Pradesh as follows—

Ayurvedic practitioners ... ... 7

Unani Tibbi practitioners ........... 2
Prakriti practitioners e

A DO(ANDITRA AREA) AYURVEDIC & HOMEOPATHIC S. 4
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(2) The Board for -Ho'meopat_hy shall consist of
oleven members as hereunder :— "h
() One member elected by the Senate ol &b
Andhra University £ : : R
() One member elected by the  Senate of Sri
Venkateswara University.. .
| (¢) One member elected by the teaching staff

; t A : X%
ol the institutions giving instruction mdhhzmgsfgesg
ll.ia ilie Andhra area of the State of Aundhr

(d) Two members nominated b_y. the ‘ Gofve:;;
ment from among the tegistered practitioners o
Lomeopathic system of medicine ,f "
(¢) One member elected by the members 0
Audhra Pradesh Legislative Assembly. :
(f) One member elected by the presw}epts} ?:i;tme_
district boards and the Chairmen of the m.l;mClI];)raadeSh.
(l-iiw‘in the Andhra Area of the State of Andhra : ;
i (¢) four members elected by the resistere
aclitioner of homeopathy. . -
i 5 president and.Vice-President of Boa_rd .t gl)
’1=||('ij; shall be a President and a Vice-President for
wch Board. 4 ‘ :
e (2) The President and the Vice-President shaj}f
be elected from among themselves by the members
the Board. ‘ -
6. Election of Members :— The election of memh
hers t‘o the Board under section 4 shall be held at suci-
ti;ne and place and.in such mapner as may be prescr

lyed.
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. 7. Nomination ef members in defanlt of elec-
tion :-_In the event of the requisite number of members
not being elected as provided in sectjon 4 the Goverll;?
ment may, notwithstanding anything cont.ained in that
sectxo-n) nominate to the vacant places such persons as
they deem fit, and the persons so nominated shall ;u
cdleemed to have been duly elected under that sectioﬁc

87 IKstablishment of First Boards -— (1) Until
Board‘ for Ayurveda or a Board for Homeo ath 1_&
estab-hshed under section 3, the Governmeit 5151; ]*15
notwithstanding anything contained in section 4 hjve,
power to establish a Board for Ayuarveda ethnd a Bo;rd
ifch}{omeogathy for the purposes of this Act with
ﬁcatm?erzp?;?{;s the Government may, by noti-

: (12) : The Board so established shall function for
a period oi not more than three yzars fro dats o
its establishment. Pt S0 e e o

9.- Disqualification of ‘persons for election as, or
fqr being members: (1) A person who has been (;on-
victed by a criminal court (of an offence involvine moral
turpitl_lde or sentenced by a criminal court) t; trancsL—
portation or to imprisonment for a period exr:eeding SiX
months for an offence not invo]v‘iﬁg moral turpitude
(such conviction or sentence not having been reverssd
or the offence pardoned) shall be disqualified for ele;c—
tion as, or for being, a member while undergoing the
sgntence and for five years from the date of the convi
tion or the cxpiration of the sentence: et

T

R T

{
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sec. 10 MEDICAL PRACTITIONERS REGISTRATION ACT.

at the Government may direct that

Provided th |
sentence shall not operate as a dis-

snch convietion or
gnalification.

(2) A person
as, or for being, a member i heg =

{a) of unsound mind a minor, a deaf-mute or

@ leper;
(hy " an applicant tob
‘or an undischarged insolvent,
(c) A person whose nam
from the Register of practitioners

wection 28.

shall be disqualified for election

e adjudicated an insolvent

e has been removed
maintained under

10. Term of Office of members (1) Save as other-
4 this Act, the term of office of 2 mem-

. el
ber, including the member elected as president or M.;e
President, shall be fonia. pertod of five years from tne
lection or nomination asa member.

momber shall be eligible for

wise provided 1

date of hus e

(2, An outgoing
pe-cledtion or e nomination: B ‘

Provided that no person shall hold office as presi-
et comsecatively for more than two terms.

: 1

i esipmation of Offee In Any member Other
and any Vice-President may resigh
notice to the president, the presi-
to the Board. Such

member

Ii.
than the President,
his office by giving
dent may resign by
r(-:signation shall take € 1
or a vice-president from the d

jent and in the case

by the presic . o
the date on which it is placed beforea meeting

Roard.

giving notice
ffect in the case of a
ate on which itis received
of a president from
of the
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“been nomi.

12 . RE ‘ ON ACT {9
REU] 0 f el MEDICAL PRACTITIONERS REGISTRATI L\\-
pre den Oor a he o Anv decision o the Govern- ;
I ny m mb | W% isi of the Board or . V. i
. l h i | (l) f t (2) I e [ 1'EOI I ¢ hall not be queStIOHEd in a :1
si t, 1 resi t e e 1 ted o1 ment under this sectio I ¢ g
elect s UIiIlg the peliod for whic he has¥

.ourt of Law. i i
(Jl r13 Filling up of Casual Vacancneg - zzzzorcdance
= the Board may be filled up 111 oraumes
o e isions of Sec. 4 and the person nor:ﬁ1 e
Witliei:t;zdpizvﬁll up such vacancy shall hold offic
TI:S residue of the term of his predecessm}; i
" 14. Meetings of the Boar'r} —(1) Ev aj,;ner |
Fth Bolard shall be convened in sus:h_ dmfor o e
(:ll 1:au(:;h time and place as may be provide
H.‘w..liat‘t}’(;z;ded that un;cil such mgulatio:s ggsvggdz
: e President to
p : Fiil; (P{Btilae“g{c;;rdf' O:t :Ech time and place as he may
1114:C

nated or elected;
(a) fails to attend
meetings of the Board; or

(b) becomes sup
mentioned in section 9,

three ordinary consecutive

ject to any disqualification £
or

(c) ceases to be

a member of the association,
authority or institution

which he represents; or

(d) being a legal practitioner appears in ary

proceeding, civil, criminal, or revenue, against the
Board; or i

(e) obtains any employment under the Board:

deem expedient by circulating a notice to every

or Member. S0 : r electing)

(1) dcquires without the Prévisous sanction of Provided further that th;_TeiztrZ%ﬂ(i_iied under
the Government directly or indirectly by himself or 1 (e president ol the 'Bolllffli l:!s ;;11;11 date, at such
4 partner any share OT 1nterest in any contract with saction 3, shall be converruz‘,(-‘ 0 th; éovernment may
Or by or on behalf of the Board, the Boar3 may, by the ‘I'l’r‘""" e s RIS
votes of not lesg than one-half of its membar; present Lpeeily inthis behalf.
and voting, remove him from mem bership ‘ :

Provided that the rem
this section shall be by an
which shall be fina].

oval of the presidant under
order of the Government

(2) The Vice-Preside
by the Board under sub-sectj
tlays from the date of his rem
hent whose decision thereon

nt or any member removed
on.{l}, may, within ninety

oval appeal to the Govern-
shall be final.

2)  very meeting of the Board shall bifl?r:i;i:i

1\(-"' 1‘1;(—5 preéident, in his absence by t.lzle tx;nd -
iy d in the absence of both the presiden i
-“-“_'1‘-‘-”;?2“(16“ by a member chosen by thé meeti i
o .(3; All questions at any meeting of trhe rBezg;t
‘hall be decided by a majority gf the merfnbe.falli)ty L
:':1(3 voting at the meeting, and in case © quexerdse a
;:o‘es the person presiding shall have an i
second or sasting vote. .




TR st 1% (A;qnum AREa) AYURVEDIC & HoMEcpaTHIC S.15

| (1) Iight member shall form the quorum for a
mieelting of the Board for Ayurveda and five members
lor & meeting of the Board for Homeapathy:

15. Registrar and Other Employees of Board .
(1} (_a) The Goverament shall have pov:rer to appoi.n‘t. A
Registrar common for the Board for Ayurveda and the
Board for Homeopathy. . e

)

(b) The Registrar so appointed shall be the
Secretary of both the Boards and the Executive Com-
mittee of the Board for Ayurveda, and shall alco a-clt
as treasurer of both the Boards.

(c) The Registrar shall receive such salary and
allowances and shall be subject to such conditions of
service as may be prescribed.

(d) The Registrar shall be a whole-time paid
officer under the administrative control and su Dervision
of the Boards and shall exercise such powers and be"l-
form such duties as may be prescribeé. o

(¢) During the temporary absence of the Regis-
trar, the Government may appoint another personcto
act as Registrar.

(f) The Government may, at any time, remaove
the Registrar: from vffice and shall do 5o if such rerno-
y:Ll 15 recommended by a resolution of each of ;che
Boards passed by not less than one half of the members
thereof at a special meeling convened for the purpose.

‘2)_ { 1) i giatrar nay, subject to the app-
r-nl_z_;al of the Butrd; appeiat pECtors” or such other
OIIICErS O servarts asmay 'b-é"—ﬁ‘%‘-‘ﬁ’eés'a'r-‘r"i--‘fbfr't-’hé-‘-" arposes

e rposes
of-this Agt. j i

|
b
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“Provided that the strength, designation, pay and

allowances of such staff shall be subject to the previous
approval of the Government.

(b) All Inspectors, officers and servants of the
oard shall be under the administrative control and

supervision of the Registrar who may, subject to such
_conditions as may be provided for in the regulations,

impose on-any such Inspector, officer or servant any of
the following penalties, namely:-

(i) Censure;

(ii) withbolding of increments or promotion,
wcluding stoppage at an efficiency bar;

(iii) reduction to a lower post or time scale, or
to o lower stage in a time scale;

(iv) fine;

(v) recovery from pay of the whole or part of
any peeuniary loss caused to the Board;

(vi) suspension;

(vil} removal from service of the Board, which
ot ol disgnadify from foture ciiployment; and

(otind disuniigsal Trom the service of the - Board,

which disqualifies from fature employment.

(¢) The Inspectors, officers and servants of the
Board shall receive such salaries and allowances and
ahiall be subject to such conditions of service as may
be prescribed.

(3) The Registrar, Inspictors and all other
officers and servants appointed under this section shall
be deemed to be public -servants. whithin the meaning
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of section 21 of the Indi
XLV of 1360) ST, S e

16. Powers and Functi
an nctions of the Roard -
Board shall exercise all the powers conferr:d <-Jn Thc?
- , an

perform all the functions entrusted toit, or by or unde
; r

this Act and such other
e s t powers and functions, as
be conferred on, and entrusted to it, by the, C:ov?r?ly

ment, from time to ti :
' diouls me, for car | o
o thts Mt rying out the purposes

7. Control of the Board by Government:-If, at any

}l}ff :}} ]ttoa;)frefiz;lt?tthfe Gotvemmem’ thiak the Board bag
atrle ‘ s funecti -

54(5('] any of the powers UCO;;:rTI{ZdOrul’;aOSU eiiéx.e]:ded or abu-
this Act, the Government may commnn;caty ;;11’ unde'r
r||l;1r$ thereaf to the Board, and if the ﬁofd ? Part1_
remeey such failure, excess or abuse or to . e .to
(:‘H'.l()_"l‘y explanation therefor within such tgwe s
(sovernment may fix in this behalf, the gﬂeﬂas the
may suspend, dissolve-or SUPE:‘seée 9 ];)Vbrgment
canee any or all of the powers and functi e ey
Board tc‘) be exercised and p:rformed by anOns of the
apency for such period as they may think ﬁsi i |

q I8, ¥Fxecutive Committee of the Board for Ayur
Vit Thare she i 1 } X
| (1) There shall be  constituted every year an

loveentive Commitic 1
e O littee of the Boar
» Board | : da 1
(he manner prescribed. o Aytrveda_ i

Y ) The IExecutive Committee shall coasist of
(i ) . P - ) ;
' nuber of members and shall meet ar such ti l
ke | au ime
il place as may be provided for in the regulation
s

S i i

8. 19 MEDICA
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(3) (a) Every member of the Executive Com-
ittee shall be elected by the Board for Ayurveda and
shall hold office as such until the Executive Committee
(or the next yearis cd_ri'sftituted;. and if any casual vacan-
¢y OCCurs before sdgh constitution, the " Executive
Committee may fill up that vacancy by electing a mem-
ber of the said Board ip the manner prescribed.

(b) A member-of the Executive Committee
clected under clause(a) to fillup a casual  vacancy
<hall hold office for. the residue of the term of his
predecessor. 3

4, ~The Execﬁ

tive Committee shall exercise such
of the powers and perform such of the functions of the
Board for Ayurvedaas may be prescribed or as may
be delegated to it b the said Board.

19. Special Committees (1) The Board may
| time to time, appoint Special Committees consist-
following classes of persons.as it may

fron
ing of any of the
think fit, namelyi—

(i) membe

: the Board;
.sociated with the Board;

Gii ~ other
the Board may desiie to have.
(2) The tot number of members of every

Special Committee O appoi

:al Committee shall meet at such
ay be provided for in the regula-

nted shall not be less than
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(4) The Board may refer to any such Commit-
tee, for enquiry and report any matter relating to any
of the purposes of this Act or delegate to it by specific
resolution subject to such conditions as may be provi-
ded for in the regulations, any of its powers or func-
tions. i ~

{5) The Board may, at any time, dissolve, or
subject to the provisions of seb-section (1) alter the
constitut on of any such committee.

20. Acts of Board etc not to be invalidated by
informality Vacancy etc— No act or proceeding of
the Board or of the Executive Committee of the Board

for Ayurveda or of any Special Committee constituted

under section 19 shall be deemed to be invalid by reason
only of a defect in the constitution of such Board or
Executive Committee or Special Committee or on the

‘ground that the president, Vice president or any mem-

ber of the Board, Executive Committee or Special
Committee, as the case may be, was not entitled to
hold or contiou: in such office by reason of any disqua-
lification ¢r by reason of any irregularity or illegality
in his nomiration or election or by reason of such act
or proceedings having been done or conducted during
ibe period of any vacancy in the office of the president,

vice-president or member of the Board, Executive

Committee or Special Committee.

21. Allowances to Members of Board, ete - There

" shall he paid to the members of the 3oard the Exe—

cutive Committee of the Beard for Ayarv da or anv
Special Chmmittee, such allowances for at ending the

Il

NEGISTRATION aCT 1S

"Sec: 22 MEDICAL PRACTITIONER
2 Fx ive C ' s Or
meetings of the Board, the Executive Committee

Speci 1t1 ~s the case may be, as may,
any Special Committee, as tl g 3

: o o
from time to time, be prescribed.
27, Income and Expenses 0f
iiesme of ths Boardshall consist ©

(a) fees received under section 27/

the Board:- (1) The
[
and section

(b) grants received from the (:‘;ovgn.nnent;
(c) donations and other sums received by the
P
.,oard'(g) The e?pénses of the Boarc_l shall im:ludc;:h“e
<alaries and allowances of the Registrar, Iilh}?@(? :;:i
“ Vfcers and servants of the Board, the allowancesp :
:on 21 and such other eXpenses that are

necessary for carrying out the purposes of tms‘Pmt.1 |
23 Regulations:- (1) The Board may, with tlni
previovs approval of the Govem.ment, make regxi d:_
irons for all or any‘jof the following matters, n-amely.
(a1 the manner of convening the meetu?gls of
{l,e Board, the Executive Comrm_ttee of the Board for
e Special Committees.

(b) the time and placeat which the meetings
[ the Board the Executive Committee of the Board
for Avurveda and the Special Committees shall be

under sect

Ayurveda and th

convened; -, i B
(c) the procedure 1o be foliowed at the mec!

ines of the Board, the Executive Committgr—: of the
1B’i&rd for Ayurvédé and the Special Committees;
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(d) the conditions subject to which the Regirs

trar may impose iti
penalitie
servants of the Board: s or Inspectors, Officers and

(e) the conditions subject to which the Board

may delegate its power .
oA P s or duties to any Special Com-

(f) the qualifyi aminati

_ e ying examination insti

" 5, 'th t

ions which shall hold such examinations anclllStl;ﬁH
e

time and place at which- :
held: P at which -such examinations shall be

(g) any other matt -
> : er which is a7
for in the regulations, or may be Hecess;ro ‘?e Provufled
out the purposes of this Act. y for carrying
(2) Al regulations' m ' ‘ :

iy ade under-3r .

shall be published in the Andhra ]grsgesgtgiecgon (1)
zette.

(3) The Governme

s 1 nt ma b 1

cancei any regulation made undgr sﬁb(irsiil;’i:qo(cil){y .
n :

CHAPTER IIT

Recognicion of Iunstitutions for Imparting Tnst '
_ ) ; ructi

. and .Holdmg Fxaminations ete. =
e i ecognition of lnstitulions=-(1)An e

:» 11(1 than the recognised institutions sy J,H_S’tltuhon

In(.’ u.chﬁﬂe I, applying for recognition underpeqﬁed 1

Tall bCll.d an application to the Registrar thlls Act

pive full information in respect of the f %nd el

ters, namely:— _e OHowlng mat—

(a) the institution and the personnel of
0

poverning or managing body; the
J

AT
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(b) subjects andicourses in which it gives or pro-
poses to give instruction. . i i

(c) Accommodation, e¢quipment and the num-
her of students for w provision has been made or
is proposed to be made,” ; RN s, 3

(d) the strength of the staff, their salaries and
rqualifications and thé’f'_féée_arch work done by them;

(e) fees levied or proposed to be levied and the
financial provision made for the capital e)'cperidit'u'r'e on
huildings and equip t and for the cont'inu_’e'd‘ mainte-
Lance and efficient working of the institution. §%

(2) Any institution applying for recognition to.
hold qualifying examinations shall send an application
(o the Registrar and shall give full information in
respect of the partic lars specified in clauses (a) (b)
(¢c) (d) and (e) of subzsection(1), and such other parti-'
calars as the Board may require. ‘ k

(3) The Registrar shall place the application
hefore the Board concerned the Board may direct the
Registrar to call for any further information which it
may deem necessar ;. The Board may also direct a
local enquiry to be de bya pf:t‘éﬂn"au-thoriz'ed by it
in this behalf. e

(4) After re
enquiry and after m
be necessary, the B
with its report tot
whether the recogni
be granted: The

ding the re_pdrt of such local
ing such further enquiry as may

-(Government stating its opinion
n-asked for should or should not
vernment may either grant or

d shall forward the application
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refuse to grant recognition or may grantit subject to
such conditions and with effect from such date, whe-
ther prospective or retrospective not being earlier than
the 1st October 1953 as they may deem fit and the deci-
sion of the Government shall be final.

25. Power of the Board to prescribe by regu-
lations qualifying Examinations for practitioners not
possessing Recognised Qualification. : —(1) Subject
to the provisions of sub-section(2), the Board shall have
power to prescribe by regulations a qualifying examina-
tion for a person who has been a practitioner for a
period of not less than two years before the commence-
ment of this Act and who does not possess any recognised
qualifications after having undergone a course of train.
ing in a recognized institution. The qualifying exami-
nation shall be held by such institution and atsuch
ﬁ.Bm and place as may be provided for in the regula-
tions. "

(2).. Nao siacy qualifying examination shall be
held after a period of five years from the commence-
ment of this act: ,

. 26. Removal of recognition of institution :—1If
it appears to the Government on the report of the
Board or otherwise, that the instruction given io any
recognized institution or the qualifying mxmamsmﬁow
conducted by any of the institutions recognised to hold
such examinations, is not of adequate standard of wwo-
ficiancy for practising the Ayurvedic system of medi-
cine, or the homeopathic system of medicineas, the
case may be, the Government may require such

Gee. 27  MEDICAL PRACTITIONER REGISTRATION ACT. 19

‘nstitution to take steps to remedy the deffect within
such time asthey may fix in this behalf, and if such
institution fails to remedy such. defect within the fime
so fixed, the Government may, by notification, with

draw the recognition of any such institution for the
purpose of giving instruction or holding @ qualifying

examination and such institution shall tb ‘ter Cease
to be a recognized institution.

CHAPTER IV.

Registration of practitioners, ctc.
27. Registration of practitioners — (1) Eve

person (a)-Who possesses any degree, diploma, licence
or certificate, conferred, granted or issued bya recog”
cified in schedule T or by any

nized institution spe
other institution recognized under section 24, or

(b) who possesses any recognized qualification

specified 1n Schedule If: or

(¢) Who does not possess, any recognized quali’
fication, but has put in ten years of practice in the

Ayurvedic system of medicine or the homeopathic

system of medicine and who seeks to be registered as .
i..-iim,_.,..é_ﬂimu

sush subject to the condition that he . passes

s gy R :.!.L}l:.,!“\.ll\..i.lr . .
examination to be ¢ ducted by the Government within
wmﬁmmwm:m:::

pAR_D L

a period of three years from the date of 1

Provided that no practitioner who attained the

rs on the date of commencement of this

age of forty yea 2
ired to pass the written examination

Act, shall be requ
refereed to above, or .
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(d) whose nameé is te-’éistered in the register
maintained by the Centtal Board of Indigenous
Medicine, Madras; or .~ :

-y (e) whose nafne is registered in the Register of
'\[WD“’;n-:u:titioners;pf th¢ Ayurvedic or the homeopathic sys™
of temof medicing maintainedin any other State, shall, on
[.,T[__”p:wnm‘nt of such fees and subject to such conditions as

= may be preseribed in this behalf, be entitled to have

Lis name entered in _the Register of practitioners

mointained under section 28—

[jxplanation = Ir the case of an institution re~
copnised under section 24, the Government may notify
(hat a degree, diploma, licence or certificate, conferred,
granted or issued by such institution prior to the date€

of i1s recognition shall also be deemed tobea recognised

qualification for the purposes of this section subject
(o such conditions and restrictions as may be specified
in the notification. E

(2) (a) Lvery person whose name has been éntered§
(e Repister of practitioners, shall be issued a certi-
flente of registration in the prescribed form under the
i and seal of the Registrar.

(1)) Whereit is shown tothe satisfaction of the?'

Woglstrar that (he certificate of rcgistrationissued under
slussln) has been lost or destroyed the Registrar may on
payment of the prescibed fee issue a duplicate thereof.

(1) ‘The Board may direct that the name ofany
practitioned wlio has been convicted of any offence which

volves moral furpitude and which in the opinion of -

i.

!

s 2 s AT v

R

B

—
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(e Board, renders him unfit to practise his profession
«hall not be entered in, or shall be removed from, the
Register of Practitioners. ’

Provided that it shall be open to the Board, for
sufficient reason, to direct that the rule of the practi-
{ianer whose name has not been entered shall be entered
and whose name has been removed shall be re-entered in
(e Register of practitiohers . :

-(4) A person who does not hold any recognized
(ualification specified in Schedule 11, but who passes 2
qualifyng examination referred to in section. 25, shall
150 be entitled to have his name entered in Class S
(Lhe relevant part of the Register of practitioners On
payment of the prescribed fee.

(5) Every person’ whose name has been entered
in the Register of practitioners under sub-section (1)
«ub-section (3) oF sub-section (4) shall get such entry
renewed at such intervals and on payment of such fees
as may be provided for in the regulations. .

} () Ifthe renewal fee 18 not paid before the;
prescribed date, the Registrar shall remove the name of
{he practitioner concerned from the Register of practi-
tioners and on <uch removal the certificate of registra-
tion issued to the practitioner,shall be deemed to have

heen can celled.

Provided that the name so removed may bere-en
tered in the caid Register on payment of the renewal fee 1\
{ogether with such ‘_epal_t: as may be Srescribed and a. |
Tration may be is

gty as ML= tm _“}.
i sued.

e

now certificate of reg
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28. Register of Practitioners and its mainte-
pance : (1) There sball be maintained a register to be
known as the Register of practitioners;

(2) The Register of Practitioners shall be in such
form and shall contain such particulars as may be pres-
cribed.

= {3) The Register of practitioners shall be divided
into four partsas specified hereunder :

Part I: Practitioners of the Ayurvedic system

of medicine,

Part IT: Practitioners of the Unani Tibbi system
of medicine.

Part III: Practitioners of the Prakriti svetem of
medicine; ana

Part IV : Practitioners of the homenpathic svstem
of medicine. '
Each of parts I, IT and IIT above shall be sub-
divided into two classes as specified hereunder :-

Class ‘A’ Practitioners holding any of the follow-
ing qualifications. namely :-

(1) G.C.T. M. (Graduate of the College of Inte-
grated Medicine) granted by the Board of Examiners of
Tndigenous Medicine, Madras,

(2) L.T. M. (Licentiate in Indigenous Medicine)
granted by the Government school of Indigenous Medi-
cine, Madras.

(3) Degrze, diploma, licence or certificate simi-
lar to that specified in item (1) or item (2) above recog-
nized in any other State. . 5 o3

Sec: 29
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Class ‘B’ — Al other practitioners not falling
under Class ‘A’ above but who are entitled under section
27 to have their names entered in the Register of Practi-
tioners maintained ander this section or have undergone
the training prescribed for village Vaidyas.

Part IV above shall be sub-divided into two
classes as specified hereunder :

Class «p’.—Practitioners pOsSsessing the degrees,
diplomas, licences or certificates, conferred, granted or
issued by recognized. institutions.

Class ‘B'—All other practitioners not falling
wnder Class ‘A’ above but who are entitled und.er sec-
tion 27 to have their names entered in t.he Register of
Practitioners maintained under this section.

(4% 3t shall be the cuty of the Registrar 'to
maintain the Register of practitioners and to revise
the same from fime to time.

19, Privileges of certain Registered ?g:acti-
tiomers: A registered practitioner whose name1s en-
tered in Class ‘A’ of the relevant part ?f the 36318&3;
of practitioners shall have the following privileges,
namely:—

(a) to sign Or authenticgte a birth or .death
certificate ora medical or pfﬂyélcal _ﬁtness certificate
required by any law or rule 1n I0TrCe 1D the State to' be
signed Of authenticated by a duly qualified medical
practitioner ; |

(b) to give evidence at any mq~ue5t or a_ny
Court of law as an expert under section 45 of the Indian




*
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Evidence Act, 1872, (Central Act I of 1872) on any
matter relating to medicine, surgery or midwifery.

30. Notice of Death: (1) Every Registrar of
Deaths on receiving notice of the death of a registered
practitioner, shall forthwith transmit to the Registrar,
a certificate under his own hand and seal of such death
giving the time and place therof.

(2) On receipt of such certificate or other reli-
able information regarding such death, the Registrar
shall remove the name of the deceased pract1t1oner
from the Register of Practitioners.

31. Registration of Pharmaceutical Labora-
tories, etc —(1)Every pharmaceutical Laboratory and
herbarium of any Ayurvedic or homeopathic medicine,
and every firm engaged in the storage and sale of any
Ayurvedic or homeopathic medicine, and every vendor
cnpaged inthe sale of Ayurvedic drugs, crude or other-
wise, shall, on payment of such feeas may be pres-
cribed, be entitled to have its or his name registered in
(he Register maitained under section 32 and to receive
ncertificate of registration in such form and subject to
such conditions as may be prescribed.

(2) Every pharmaceutical laboratory, herbarium
firm and vendor registered under sub—section (1), shall
puy every year a renewal fee of such amount and on
ueh date as may be prescribed for the continuance of
ils or his name in the register.

(1) If the renewal fee is not paid on ot before

the preseribed  date, the Registrar shall remove the
natie of the defanlter from the register.

ay Act 27

Seer 34 MEDICAL PRACTITIONERS REGISTRATION .

~ his

Provided that any\ name so removed shall be re-.

entered in the register on payment of the renewal fee
together with such penalty as may be prescribed.

{ (4) The provisions of this section shsall not
apply to the medical practitioners who prepare and sell
medicines to their patients and to persons who sell arti-
cles such as ginger, pepper and condiments which are
commonly used both in the preparation of drugs and
rarticles of food. ,

32. Register of Pharmaceutical Laborato-
ries, «tc. and its maintenance = There shall be main-
tained a register of pharmaceutical laboratories, herba-
ria, firms and vendors of Ayurvedic and homeopathic
medicines which shall be in such form and shall contain
such particulars as may be prescribed, {

33. Appeal to the Board:-(1) Any person aggrie-

ved by a decision of the Registrar regarding any entry -

n the Reglster of practitioners maintained under sec-
tion 2%, and in the register maintained under section 32,
may appeal to the Board. -

(27 = Shich rtppeal shall be filed and shall be heard
and decided by the Board in the manner prescribed.

34 Cancellation or Alteration by the Board of
entries made in the Registers maintained under
Section 28 and Section 32. The Board may on its
own motion or on theapphcatxon of any person and
after due and proper enquiry and after giving the
person concerned an opportunity of being heard, cance]
or alter any entry in the Register of practitioners
maintained under Sec. 28 or in the Register maintained

e
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uander Section 32, if in the opinion of the Board, such
entry was fraudulently or incorrect ly made.

35. Publication of names entered in the Regis-
ter of practitioners :~The Registrar shall, at least three
months before the date fixed for the election of the
Board, cause to be printed and published a correct list
of-the names and qualifications of all the practitioners
for the time being enteved in the Register of pracii-
tioners, and the date when such qualifications were

acquired. ‘
CHAPTER-V.
Penalties.
36. Penalty for false representation regard-

ing Registration:—Ifa person whose name is not en-
tered in the Register of practitioners falsely represents

- that it is soentered or uses in connection with his

name or title, any words or letters representing that his
name is so entered or if a person whose name has been
entered in the Register of Practitioners nnder a parti-
cular part or Class, falsely represents that it is entered
under a different part or Class, he shall. whether any
person is actually deceived bv such representation or
not, be punishable for the first offence with impri-
sonmentwhich may extend to one month or with fine
which may extend to two'_'ﬂllr_lgl_r_ewg] repees or with

Joth, and with imprisonment which may extend_to six

months or with {ire which mayﬂexf end to five hundred’

rupegs or with both, for every subsequent offence.

B B : i

37. Penalty for false representation or use of
. NIT 3

degrees, ete:— Whoever wilfully or falsely reprcsants

o e p——

S Y e T e T

£

k

¢
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or uses any title or any descrition or addition to his
name implying that he holds a degree, diploma licence
or certificate, conferred, granted or issned by a recog-
nized institution or by such other autherity as may be
authorised, from time to time, by the GGovernment to
confer, grant or issue such degree, diploma, licence or
certificate, shall be punishable with imprisopment which
may ext end TS one month or with’ fitic whi ¢h mav extend

t51wo hiindrea rupees or with both for the first offence,
“grd—with imprisonment which  may extend to six
5 ETThEE 6F with fine which may extend to five hundred

Tupees or with both for every s ubsequent offence.

28. Penalty for thegrantor issue of diplomas,
unrecognized persons etec :~(1) No
or body other than those recognized
ar issue or hold himself or itself out
degree, diploma.

degrees, etc.. by
person, institution
shall confer, grant
as entitled to confer, grant or issue any
licence or certificate.

(2)
section (1),

Whoever contravenes the provisions of sub-

shall be punishable with imprisonment
which may extend to six months or with fine which
may extend to one thousand rupees or with both for
Fe frst contravention, and \W@ﬂt_which
may extend to one year of with fine which may extend
{6 two thousand rupees or with both for every subse

quent contravention.

- (3) Tfthe contravention of the provisions of sub.
section (1) is by an association, every member of such
TAVer-~

unless he proves that the contrax

ascociation shall,
without his knowledge or that he

tion took pilace




.
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cxercised due deligence to prevent such contravention:
be deemed to he guilty of such contravention.

39. Penalty for practice by unregistered prac-
titioners—(1) After the expiry of five years from the
commencement of this Act, no person other than a
registered practitioner shall - practise the Ayurvedic
system of medicine or the Homeopathic system of
medicine, or hold himsell out, whether directly or by
implication as practising, or as being prepared to prac-
tise, such system.

(2) Any person -who contravenes the provi-
sions of sub-section (1), shall be punishable with
imprisonment which may extend to three months or
with fine which may extend to five hundred rupees
or with both for the first contravention, and with
mprisonment which may extendto ‘six monthsor with
(ine which may extend to’ one thousand rupees or with
Loll for every subsequent contravention.

CHAPTER-VL
hMijscelianeous.

40. Appeal to Goveranment:—(1) An appeal shall

o 1o the Government from every decision of the Board

ander (his Act except a decision made by the Board as

an nppellate authority. :

(2)  Lvery appeal under sub-section (1), shall be

preferied within three months of the date of decision
al the Bonrd,

11 Bar of suits ete, against the Government: —

Mo sull, prosecution or other legal proceeding shall lie

aunlist the Government in respect of an act done in

Sec, 42 . MEDICAL PRAGTITIONERS REGISTRATION ACT 29

the exercise of the P
Act. ' -

42. Cogniza
other than the Cour
chall take congnizan
Act. - '

(2) No Cour
offence under this A
of an officer empoO
behalf.

43. Restrictio
member, officer or
legal proceeding to
required to produc
appear as a witne
therein, unless orde
to be recorded in W

i offences:—(1) No Court
‘a Magistrate or the first class
i, or try, an offence under this

all take cognizance of any
sxcept on a complaint in writing
by the Government in this

‘production of ‘documients: No

nt of the Board shall, in any

b the Board is not a party,be

. register or document or to

- prove the matters recorded

by the Court for special reasons
g

44. Protection of Acts done in good faith: No
suit, prosecution or other legal ‘proceed_mg sha-ll b\? ins-
tituted against any person for anything which is, in

ntended to be done under this Act

good faith, done or i :
or under the rules gulations made thereunder.

yules:—(1) The Government

- 45. Power to _
0 e rules for carrying out the

may, by notificati
purposes of tl}is A
(2) -Thepo
Section shall be st
being made after pI
not less than one

to the condition of ‘therules

to malke rules conferred by this

ous publication for a period of
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(3) Any rules made by the Government under
su‘r_)—section (1) shall, as soon as may be, after they are
made, be laid on the table ofithe LegislativeAasembly.

46. Pow - it cultios: 1f any difficulty
arises in giving effect to the provisions of this Act or
it to the constitution of reconstitution of the Board
or the Executive Committee of the Roard for Ayurveda
or the appointment of the
or servant of the Board, the
ay by order do

Registrar or any officer
Government as occasion may require, m
anything which appears to ‘them to be necessary for
the purpose of removing the difficunity. :

" gcHEDULE 1,

i (See Section 24,)..

R ECOGNISED INSTITUTIONS

1y Every University - the Union of India established

under a statute and having a teaching institution imparting

i pstruction in the Ayurvedic or the homoeopathic system of

medicine. i
llege of integrated Medicine, Madras.

20 Govemment-(ﬁo
by the Government.

3) Kecognised institutions notified
SCE‘!EUULE—IT
' (5ee Section 27)
RECOGNISED QUALIFILA TIONS:

te Indigeneous Medicine) granted by

(13 Lol M, {Licentia
ndi‘genous Medicine, Madras:

the Government School of I
(2) G C. L M £_Gradu‘atre. of the College of Integrated
by the Board or Examiners of Ipdigenous

Medi cine, Madras.

{s

See. 11 MEDICAL PRACTITIONIEILS ReaisTRATION AcT 31

{35 . 1l 1. M. (Associate Licentiate in Indigenous
Medicine) granted by the Government Board ol xaminers of
Indigenous Medicine, Madras,

(4) A 1. M. or Bi-I, M, (Associnte of Tellow of Indi-
genous Medicine) granted by the Bonrd of [xaminers of Indi-
genous Medicine, Madras.

(5) lx’er‘,()f__r.r}‘p:vcl degrees, diplomas, licences, OF certi- Jj °

ficates l‘lL')?._falEh’:li ’[)y the Goyvernmaents
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PART IV-B EXTRAORDINARY

PUBLISHEDR BYAUTHORITY
No. 25) AMARAVATI, THURSDAY, 19* DECEMBER, 2024.

ANDHRA PRADESH ACTS, ORDINANCES AND
' REGULATIONS Etc., |

The following Act of the Andhra Pradesh Legislature received the

ant Nfﬂ‘\n f\r\\lornr\r on the 4Q1h nc,m-\mh.-.. 002£ angd tho nad assent is

hereby first published on the 19" December. 2024 in the Andhra Pradesh
Gazette for general information '

ACT No. 25 of 2024

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH (ANDHRA
AREA) AYURVEDIC AND HOMEOPATHIC MEDICAL PRACTITIONERS

REGISTRATION ACT, 1956.

Be it enacted by the Legislature of the State of Andhra Pradésh in the
Seventy-fifth Year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh (Andhra Area) shor titte and
Ayurvedic and Homeopathic Medical Practitioners Registration °™meneement
(Amendment) Act, 2024,

(2) It shall come into force on such date as the State Government
may, by notification, appomt

2. Inthe Andhra Pradesh (Andhra Area) Ayurvedic and Homeopathic Amendment of

Medical Practitioners Reqistration Act. 1956. in section 9 in sectlon 3

Act No. XXVI
0f 1956.

J.NO-2-58
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Sub- section (2)

shall be Omitteq.

expression and th

GOTTAPU PRATIBHADEVI,
secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.
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STATEMENT OF OBJECTS anp REASONS

Leprosy, also known as HanseN Sdisease is an infection caused b

. \ y
slow- growing bacteria called Mycobacteriym leprae. With advances in
medicine, leprosy is now completely Curable ang can be rendered non

contagious by administering first dose of Multi-Drug Therapy (MDT)

To ensure elimination of disCrimination of persons affected by
leprosy and other aspects. the National Human Rights Commission issued
a comprehensive advisory dated 14™ January, 2022 and one of the major
[eCoimmendatons of the Aavisoly 15 {0 amend (37) 1aws proviaing tor
discrimination of leprosy affected persons in a time bound manner to end
discrimination of such persons. The Commission has found that there are
fwenty (20) laws which are discrimi:‘.a!c:*,' {c the persons affected by ieprosy
pertaining to the State of Andhra Pradesh. One of the 20 laws is Andhra
Pradesh (Andhra Area) Ayurveda and Homeopathic Medical Practitioners
Registration Act, 1956. Therefore, the NHRC has requested to initiate
appropriate action for amendment of these laws in a time bound manner to

end discrimination of persons affected by léproSY-

Further. the Ministry of Social Justice and Empowerment, Govt. of
India on 13.10.2023 has stated that certain statutory provisions are in force
in the State of Andhra Pradesh, which have direct or indirect effect
discriminating against persons with disabilities including Leprosy cured
persons. One among such laws is Andhra Pradesh (Andhra Area) Ayurveda

and Homeopathic Medical Practitioners Registration Act, 1956.

As per the provisions of Rights of Persons with Disabilities Act,
2016. it is the mandate of the Government to ensure removing of all sorts of
discrimination against persons with disabilities and provide them with equal

opportunity in all walks of life in the society.

Scanned with CamScanner
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In view of the above advisories and to end discrimination of
Q <

persons affected by leprogy and other aspects, the Government has

decided to ameng Andhra pradesh (Andhra Area) Ayurveda and
Homeopathic Medical Practitioners Registration Act, 1956 by removing
+ the words , deaf-mute orleper” from the section 9(2)(a) of the Act.

GOTTAPU PRATIBHADEVI,
Secretary to Government,
Legal and Legisiative Affairs & Justice,
Law Department.

rinted by the Commusstoner of Prnnting atA.1l LRislative A
‘Scmb]y pn .
nung Press, Am i
»Amaravati.
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No. 7] - AMARAVATI, WEDNESDAY,  2* APRIL, 2025.

ANDHRA PRADESH ACTS "ORDINANCES AND
REGULATIONS Etc.,

The followa ng- Act of the Andhra Pradesh Legislature received the assent
ofthe Governor on the 29" March, 2025 and the said assent is hereby first
published on the 2" April, 2025 in the Andhra Pradesh Gazette for general  in-
formation : -

2. ~ ACT No. 7 of 2025

"AN ACT FURTHER TO AMEND THE’ANDHéA PRADESH (ANDHRA

AREA) A‘I’URVEDIC AND HOMEOPATHIC MEDICAL PRACTITIONERS

_REGISTRATION ACT, 1956. \

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Seventy-sixth Year of the Republic of India, as follows:

1. (1) This Act may be called the Andhra Pradesh (Andhra Area) Short title and

- Ayurvedic and Homeopathic Medical Practitioners Registration
(Amendment) Act, 2025. °

(2) Itshall come into force on such date as the Government may,
by notification in the Official Gazette, appoint.

commencement.

2. IntheAndhra Pradesh (AndhraArea)Ayuwedicand Homeopathic Amendrient

Medical Practitioners Registration Act, 1956 (hereinafter referred
to as the Principal Act), in the long title, for the word “Ayurvedic®
occurring at two places, the words “Indian System of Medicine®
shall be substituted,

J.NO.3/47 ‘ o 1']

of Long Title.

Act No.26 of

1956.
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Amendment of
Short Title.

Amendment of
section 2.

Amendment of
section 3.

3.

A _ _wTRAORDINARY [pART |\
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e short title, for the word *Ayurvegicr

In the Princi inth
. ne .in %
ipal Act Medicine” shall be substituteq_

the words “injan System Of
Inthe Prlncjpa, Act, in section 2,-'
(a) -ClauSes' (I) and (") shal[ be omitted.

(b) Clause (i) shall be re-numbered as clause (iii a) thereof, .
and before clayse (jii @) @5 SO re-numbered, the following

clause shall be inserted, namely.-

- "(ifi) ‘Council' means the Andhra-Pradesh State Medical

Council for Indian System of Medicine & the Andhra Pradesh
State Medical Council for Homeopathy as the case maybe,

establisheq under section 3.”.

(c) forclause (iv), the followi ng shall be substituted, namely,- |

“(iv) ‘Homeopathy’ shall have the same meaning as assigned

toitin clause (f) of section 2 of the National Commission for
Homeopathy Act, 2020 (Central Act No. 15 0f 2020)".

(d) After clause (iv), the following shall be inserted, naméiy,-

“(iv a) ‘Indian System of Medicine’ shall have the same
meaning a§=-dssigned to it in clause (h) of section 2 of the
National Gofnmission for Indian System of Medicine Act, 2020
(Central'Act No. 140f 2020).", - Wy

(e) clause (vii) shall be substituted, ,n'ame;);,-

“(vil) ‘Practitioner’ means a person who is engaged in the
Practice of the Indjan System of Medicine or Homeopa{thic
System of Medicine.", i iy

In the principal Act, for section 3 along with the marginal
heading, the following shaj pe Substituted, namely,-

*3. Establishme'n:Of the Council for Indian System of Medicine
and the Council for HOmEOPathy -'As soon as may be, after

 the commenceément’of ¢y Act, the Government may, by

|



: Pradesh State Medica

: ion. in the
to be ca . oal er
Indian System ©f Medie"™® il for Hom 'obe calleg Andhra
cal COUN® opathy; aach Counci

te havind PETPelual sycgqgin d
naa

shall be a body COF pors me,
py its 1M SUe and be gygq »

common seal and shall
In the principal Act, o
heading, the followingsfiall P€° ituted, namely -

ncils - (1) The Andhra Pradesh State

«4. Composition of the Cou
n System of Medicine shall consist of

Medical Council of Indian
the following Members namely.-

(a) Commissioner Ayush Department, Government of Andhra

Pradeshis the Ex- officio secretary to the Councul

(b) Two (2) Members to be nominated by the Government of
Andhra Pradesh (Indwudual with a Public record of work on
Medical Ethics '/Quality /Assurance/Public Health/Law/Patient

) Advooacy)'

(c) Six (6) Members to be elected from among themselves by
the Registered Ayurvedic Practitioners inAndhra Pradesh

(d) Three (3) Members to be elected fromamong themselves

by the Registered UNANI Pract|t|oners inAndhra Pradesh;
(e) One (1) Member to be elected from among themselves by

the Registered Natumpathy Practltmners in Andhra Pradesh

(2) The Andhra Pradesh State Medical Councﬂ of Homeopathy

shall consists of the following Members namely.-

(a) Commissioner, AYUS'h Department, Government of Andhra

Pradesh is the Ex-officiq gecretary 0 " council of

Homeupathy'

(b) Two (2) Members o be ommated by ©

Andhra Pradesh ( ord © fwork on

Individual wigh a PUb!® "™ reco

¢ for section 4 along with the marginal

overnment of

Amendment of
section 4.



L ha TP p T e & - e s, g — i, S e
&3 R - b T gt A o — sy
T AT T oE

TS it

i e e Tp—— . e g St {1 gl T

Construction of
references of
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certain.other -
expressions,
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Meaicﬁl Ethicszauality!AssurancefPublic Health/ .y, Patien

() Five(5) Members to be elected from among themselies by
the Registered Homeopathy F_’ractitloners In Andhra Pfadesh_

Throughout the prin'cipal Act, “Save as otherwise Provided jn
this'‘Act. for the word “Board” wherever it occurs, the word
“Council", fc;r the words “Board for Ayurveda”, where_ver they
oceur, the words “State Medical Council of Indian Systen of
Medicine”, for the words “Board for Homeopathy” whereye,
they oceur, the words “State Medical Council for Homeopathy~
and for the words “Ayurvedic System of Medicine”, wherever
they occur, the words “Indian System of Medicine” shall be
Substituteq.

GOTTAPU PRATIBHA DEVI,
Secretary to Government,
Legal and Legislative Affairs & Justice,
' Law Department,



Andhra PradGSH gisffaﬁon Act, 195 has H°meopathl
e
Medical Practitione® " s and 10 PrOVide ¢ “°®N passed 1o
regulate the q”"”"ﬁca“onwurvedic SYstem jng, " "gistration of
dic i
s f Ayurve

practitioners 0 d

. an

. Tibbi and Prakriti systems)

te O
the Andhra area of the Sta

For the above said

" for Ayu T
Boards, one is called “the Board Yiiveda and the another is

" and each :
called-“the Board for HUmeoPamy 3¢h Boarg shall be 5 body
ion an :
corporate having perpetual successio d'a commop seal and shall,

by its name, sue’ and be\ sued.

The Boards shall exercise all the powers conferred on, and
perform all the functions entrusted to it, by or under the Act and such
other powers and functions as may be conferred on_ ang entrusted to
it, by the Government, from time to time, for carrying out the purposes
of the Aet. ' - '

Revamping all the existing procedures and practices, the
Government of India has promulgated the National Commission for Indian
System of Medicine Act, 2020, wherein certain guidelines were issued for
the con's'Fitution of BOARDS!COUNCILs_ Similar guidelines are issugd for
the Homeopathy Board/Council a5 :-.«e” in the National Commission for
Homeopathy Act, 2020, |

Homeopath . :
Shacii P, to provide foy 3 More gomprehensive regulation ofe
actice an mpre e Medicine

d . .
Practitioners _of the |ndian SYyste
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and Homeopathic System fMediciﬂe to ensure hlgh standards
of education ang practice. and 10 maintain @ proper- register of
practitioners.

This "bill Seeks to enhance the scope and functlnmng of
the regulatory body to ing|yge all recoanized systems of Indian Medicine
- and Homeopathic System of Medicine, thereby ensuring uniformity

and standardization -in the practice across the state.

Accordingly, it has been decided to amend the Andhra Prades,
(Andhra Area) Ayurvedic & Homeopathic Medical Practitioners Registration
Act, 1956, suitably.

GOTTAPU PRATIBHA DEVI,
Secretary to Government,
Legal and Legislative Affairs & Justice,
; Law Department.




